Mo, §(7)/2022-Vig /E-66940
Government of India
Ministry of Commerce and Industry
Dieparbnent for Promotion of Industry and internal Frade
Vigilance Section
Udyog Bhawan, New Defhi
Dated 22 April, 2022

OFFICE MEMORANDUM

Subjeci: - Empanelment of retired officers as Inquiry Officers for conducting
Prepartmental Inquiries against officers of DPIT and its attached/subordinate
afficers - inviting apphcations therelor - regarding,

The undersigned is directed fo state that this Department proposes 1o prepare a4 pancl
of vetired officers to be considered for appointment as Inquiry Officer for conducting
inguiry aeainst officers of this Departiment as well as its attached and subordinate offices.
2 Accordingly, applications are invited from retired officers not below the rank of
Deputy  Seorelary  in Central Government/Central Govermment Aulonoimous
Organizations/CPRUs fulfilling the folfowing conditions willing (o conduct departmental
inquiries at the places indicated below and subject to the ferms and conditions as
mentioned hereunder:-

Fligibility conditions
(a)  He/She should not be more than 65 yewrs of the age as on 1™ January of the year of
his / her empanchient.

(b} He/ she should be in sound health - both physicalty and mentally.

(e} He/She should neither have been penalized in o Disciplinary Proceeding case nor
prosecuted in criminal case nor should he/she be an accused in any pending inqguiry and
should bave a clean service record with impeccable integrity. An undertaking to this
effect shall be submitted by him/her alongwith the application,

() Te/She must have fonctioned as Inguiry Officer in atleast one case or should have
dealt with disciplinary cases during his/her serviee period and should have sound
knowledge of rulesfregulations on the subject and conduet of disciplinary procecdings.

Formy and Conditions

{n) He/She shall produce a vigilance clearance certificate from the office where last
served alongwilh certificate of no penalty during the entire service period. The officer is
also 1o self-certify that no disciphipary proceedings or eriminal proccedings were initiated
against him during the service or any lime therealler. He/She should fusther self-certify
that no disciplimary/eiiminal proceedings are pending against him/her on the date of
submission of application,
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() Onee the disciplinary case is entrusted to the officer. hefshe should maintan
canfidentiatity of the case records und should not refuse tu accept the assignment without
any valid reason to the satisfaction of the Competent Authority.

{c) The number of disciplinary cases assigned io the officer including in the Panel
would be restricted to § cases in a year, with not more than 4 cases al a time.

{d} He shall not conduct inguiry in the matter in which he / she i3 a witness or a
complainant or a close relative or a known fiend of the delinquent Government Offcer.
He/she would produce a certificate to this effect with respsct to every inquiry assipgned 1o
him/her.

{e) Fle/She shall maintain striel secrecy in relation to the documents he 7 she receives

or informationsdata collected by him /7 her in conneetion with the inquiry and wtilize the
same only for the purpose of Inguiry in the case entrusted 1o him/her.

{;‘“) No such dc‘xcumr'-lmfinf"m'mzi{im‘\ or data shatl he divuiged to anyone during the

Inguiry or afler presentation of the Inquiry Reportc All the record reports ete. available
witly the ]m]nm Officer shalf be duly returned to the authorily which appointed him/her
as such, at the ume presentation of the Inquiry Report,

(&) He/She shall conduct the inguiry proceedings at the location taking into account
the a\mliahlitlv of records, stationfplace where the misconduct occurred as well as the
convenience of the wilnesses/PO. Video conferencing should be utilized to the maximum
extent possible o minimize travel to be undertaken for (he purpose of inquiry by 1O/PO

('(). Necessary arrangement for the purpose shall be made by the Departiment/
(}vmxmz on concerned.  The Inquiry Officer shall undertake travel for conducting the
nquiry only in unavoidable circumstances with the approval of the authorily preseribed
by the Department/Organization,

(h)  Fe/she shall conduet the inguiry proceedings in the official premises provided to
him/her by the Department/organization.

(1} Secretarial assistance 1o conduet the nquiry shall be arranged by him/her on his
OWIL.
(v The Inquiry Officer shall submit the Inquiry report alter completing the same

within 180 days from the date of his/her appointment as the 1 nquiry Officer. Lixtension of
time beyond 180 days can be granted depending on circunstance of the case by the
competent authority,

Locations:- Delhi, Faridabad, Nagpur, Guwahati, Stvakasi, Kolkata, Mumbai, Chennai,
Agra, Chandigarh, Jaipur, Cochin, Vellore, Vishakhapatnam, Mangalore, lyderabad,
Hhuhaneswar, Ranchi, Patna, Raipur, Bhonal, Allahabad, Dehradun, Ahmedabad




3. Honoravimn and other allowances payabie to the Tnguiry Officer

(8} Honorarium and other allowances payable to the Inguiry Officer shall be regulated |
in accordance with DoP&T's OM No.142/40/2015- AV dated  15/972017  which 5
provides for payment of honorarium and other aliowances al following rates and any
ather instructions issued by the Government on the subject:-

Items Category  |Fime Taken Rafe per case ((in Rupees)
Honorarimm ] Where the [80% of monthly Dbasic pension
number of idrawn

witnesses  cited
i the charge
sheel 18 more
than 10

H Where the [60% of monthly basic pension
number of {drawn

witnesses  ciled
in  the charge
sheet are
between 6-10

11 Where the |50% of monthly basic pension
number ot [drawn

wilnesses  cited
in  the charge
sheet is less than
O

Rs, 40,000/ per case
Transport Allowance !
Subject to the condiion that the
for outstalion journey, the actual
expenses for Air/Rabway A will
be reimbursed in addition. (subject
to the approval of the competent
authortty  and  for  outstation
journey by Alr journey will be
performed by Air India n the
cheapest of the enuded class as
per their status belore retirement
and tickets will have to be
arranged  through  authorized /
permissible sources as per Mol™s
guidelines: 1 jowrney  is not
performed by Afr Tndia, prior
approval or traveling in airlines




other than Al India would be
enquired s per the preseribed
procedure; Similarly raveiing by
train wouid also be
Permissiblefrestricied as per the
far of clags entitled to the oilhicer
hefore retirement. Prior approval
i also 1o be obiained for travelling
of the class by witness who are
private persons and tickets are 10.
he hooked through authorised /
permissible Sources as per Mols
guidelines,

s, 40,000/~
Seerctirial i Where the
Assistinee aumber of
wilnesses

e

clied i the
et is

it
more  than

10

Ry, 30,000/~
[ Where the
number of
wilnesses
cited in the
charge
sheet  are
between 6-
i0

Rs.20.000/-
11 Where the
number of
winesses
cited in the
charge
sheet is
less thai 6

() Payment will be made to the Inquiry Officer only when report i3 accepied by the
Disciplinary Authority. In case it is not possible to proceed with the matier due to sty by
courls eie., the Inguity Officer may be discharged from hisdher duties and payment of
honorarium and other allowances will be made on pro rata basis.




{c)

Before the pavment is received by the Inguiry ofticer, it will be his / her
| b )

responsibility to ensure that:-

1

ES

(i) All case records and inquiry report (ink signed copies on pages in blue
ink)y properly documented and arranged arve handed over to the Disciplinary
Authority.

(i) The report contains findings on cach of the Articles of charge which has
cifically deals and addresses cach ol the procedural
1wy the charged officers as per the exlant rules and

been inguired into and speai
obicctions, 5 any raised D
instructions.

(iit) There is no ambiguity in the Inquiry Report and therefore, every care
should be faken to ensure that afl procedures for mndlz(,imp deparimental inquiries
have been followed in &L-L()[ddnu_ with the relevant rolesfinstroctions of
disciplinary and appeal Rules by which the 'i@}inquc;}[ Giovernmenl officials are
poverned.

(iv) CGeneral Lxamination of the .0, is taken as per rules/ instructions of
disciplinary proceedings.

(v} All records are authenticated in blue ink on all pages. The documents
taken on record are legible and are not be cut in corners or smudged on any part of
the pages. The documents of CO are also 1o be legible and authenticated in blue ink
on all pages. The inquiry report and other documents iaken on record are o be
sertally numbered and indexed. The documents are titled properly and mmdexed like
Daily order sheets, Prosecution exhibits, Defence exhibits, statement of witnesses
of PO/CO, general examination, correspondence with DA/CO, PO briet, CO hrief
el

Performance of the Inquiry Officer would be reviewed with regard to adherence

to Gmelines and the procedure followed and the quality of work done. Services of
Inquiry Officers whose performance is not found to be upto the mark will be tepminated
with the approval of appointing authority.

5.

Sefection of the officers (o be considered Tor inclusion i1 the Panel shall be done

in accordance with the procedure Jaid down in DoP&T's OM No. 142/40/2015-AVD-]
dated 15.9.2017. The panel so prepared shall remain valid for a period o 3 years or untl
fresh panel is prepared.




6. Thase interested and also elipible to be considered for inclusion in the panel may
submit their application in the prescribed format, attached herewith, to the undersigned
either by post at the address " Department for Promotion of Industry and Internal Trade,
Room Na. 468, Udyog Bhavan, New Delhi — 110001 or through mail at vip dplitamon.in
Jatest by 06" May, 2022,

£
s,

!

ol

b

(R. K. 5&/.):1&)

Under Secretary to the Govt. ol India
@

T

To,

All Ministries/ Departments of Government of India: with the request fo upload the above
OM on their respective website,

Clopy {o:

(i) NEC with a request to upload the O.M. on the web-site of DPHT so that the interested
retired officers can apply.

(i) Under Sceretary (AVD-1), Department of Personnel & Training with the request to
circulate the O.M. by uploading the same on the web-site of DoP&T.




PROFORMA

APPLICATION FOR INCLUSION IN THE PANEL OF RETIRED GOVERNMENT
SERVANTS  FOR APPOINTMENT AS INQUIRY  OFFICER 10 CONDUCT
DEPARTMENEAL INGUIRY

I Name of the oflicer
(In the Capital letters)

2 Date of the reticement from the
Government Service

3 Age on the date of submitting the
apphication

4 1ast post held before retiverment

Organisation and post held during the

5ePVIGE

6. Whether the post held vn retirement
is of the level of DS/Directors
equivalent or IS and above level

Arnount of basic Pension drawn

7. Have vou ever assigned the
responsibility of the Inquiry officer

&, 11 yes, the details thereol with po.
ol inquires conducied

8(a) 11 oL, the details of experience /

knowledge in dealing with conduct of
Drisciplinary cases

G, Whether retived on atfaining the
age of Superannuation or Veluntary
retirement



O Whether any ponalty was imposed
during the Service

M yes, the detall thereof

clearance certificate

H.Vipilance «
e wlhiere last served Yes/MNo

from the off
aitached

12. Certificate of no penalty during,
the entire Service period enclosed - Yes/No

13 Certificate that there are no disciplinary proceedings or eriminal proceedings
pending against mie durcing the servics or any time thereafter.

14 Certifies thal the ghove information is correct and no information has been
withheld.

Name and signalure:

Present address &

Contact number:

(Mab. No. /Landline {if any)

Fmail:

Plage:

Duate



